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to sell us have come to have these
surpluses and, if so, have they receiv-
ed any enlightenment thereby?

Shfi C. Subramanlam: Their pro-
duction of rice is much higher than
their requirements and that is why
they sell and as far as the per-acre
production is concerned . . .

Mr. Speaker: What he means to say
is whether we have studied how they
have come to produce more than their
requirements,

Shri C. Subramaniam: The avail-
ability of land is more; they have
more natural resources to grow rice.

Shri D. N. Tiwary: The Minister
has stated that the Agreement with
Burma has been finalised and that the
payments will be made in hard cur-
rency. May I know whether any ad-
justment that could be made in the
compensation money that is to be paid
by Burma to India has been thought
of.

Shri C. Subramaniam: It has
been linked up with that.
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Will the Minister of Law be pleus-
ed to state:

(a) whether Government have exa-
mined the findings of the Monopolies
Enquiry Commission particularly on
the aspoct of high degree of concen-
tration in private industry;

(b) if so, the decision taken therc-
on; and

(c) the steps proposed to be taken
to remove the inequities and the dan-
gerous trends made manifest by the
findings of the Commission?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) to (c). The Commission's
recommendations are now under Gov-
ernment’s consideration.

Shri K. N. Tiwary: In the .ight of
the Report, is Government consider-
ing to enact any law for removing
the obstacles in the way of new en-
trepreneurs entering the list and, if
so0, by what time do they propose to
do it?

The Minister of Law (Shri G. 8.
Pathak): The Government is consider-
ing this Report and it is under exa-
mination. Ag soon as the examina-
tion ig complete, the Government will
decided what action it will take in-
cluding legislative action.

As regards the question of  time,
the Government is treating this mat-
ter as an urgent one. We will try
to expedite the matter as much as
possible.

Shri K, N. Tiwary: May 1 know
whether the Commission has 1vcom-
ded the tion and full in-
vestigation of monopolist cost of pro-
duction by independent cesting vxpertis
because this directly affects the gene-
ral public and gives reom to mono-
polists to charge an umiair price and,
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if so what steps the Government pro-
pose to take in the matter?

Shri G. 8. Pathak: Every recom-
mendation made by the Commission
is being considered by the Govern-
ment and  after the examination is
complete, proper steps will be taken
in the matter.

Mr. Speaker: Shri M, L. Dwivedy.

two ®wio fEadt : & swaem
g g fr. . Ao yw sy
Mr, Speaker: I may not call the

names in this order because the Mem-
bers are not ready.

Shri M. L. Dwivedy: I thought I
was not being called ....(Interrup-
tion) .

Mr, Speaker: It is not necessary

that every name should be called.
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Shri Bhagwat Jha Asad: May I
know whether Government have taken
into consideration the opinion in the
country after the submission of the
report, that the majority decision of
the Monopolies Inquiry Commission
hag been absolutely in favour of the
monopolists n the ground that it has
helped the country whereas the mino-
rity decision is really reflecting the
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people’s opinion and the real opinion,
and if so, how Government want to
reconcile between the two views? Do
they consider anything on merits or
are they going by the majority view
only?

Shri G. S. Pathak: Government are
considering both the majority view
and the minority view and will reach
their conclusion after a full examina-
tion and after considering the res-
pective merits of both the views,

Mr, Speaker: Now, Shri Indrajit
Gupta.

Shri Indrajit Gupta: They go on
saying that it is under examination.
So, what question can we put?

Shri Vasudevan Nair: We have al-
rcady two bodies; one is the Maha-
lanobig Committee almost on the same
subject.

Mr, Speaker: I have had two ex-
periences now. So, I would request
hon. Members to rise in their places
before 1 can call them.

Shri Vasudevan Nair: We had then
the Monopolies Inquiry Commission,
Government have been sitting over
the matter for so many years in the
name of these commissions and their
reports. Now, the hon, Minister claims
that he should have more time for
consideration, and we know what con.
sideration means. In the meanwhile,
monopolies are growing in this coun-
try. May 1 know whether Govern-
ment have any interim measures in
mind so that the further growth of
monopoly could at least be restricted?

Shri G, 8, Pathak: This report was
submitted on the 31st October, 1985
and it was placed before Parliament
during the last session. The summary
of the report was released to the press
on the 8th December, 1965. So, Gov-
ernment have not delayed over the
matter,

Shri Vasndevan Nair: I am referring
to the older committees also.

Shri G. 8. Pathak: They were not
commissions?
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Shri Harish Chandra Mathur: What
does it matter?

Mr. Speaker: The hon, Member's
question is whether in the meanwhile
any interim action is being taken.
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Sbri G, S. Pathak: If necessary,
interim action will be taken; as we
are expediting the matter, we cannot
decide whether interim action is
necessary at all, because flnal action
itself may be taken,

Shrimati Renu Chakravartty: In the
meanwhile they will take action
against you.

Mr. Speaker: The questions should
be bricf and concise and then only 1
can ask the hon. Minister to be pre-
cise.

Shri A. P. Sharma: In view of the
observation made by the commission
that the growing economic power in
the hands of a few people. . , .

Shri Joachim Alva: 100 families.

Shri A. P. Sharma: . . . . . has got a
corrupting influence on the politics
of this country, may I know whether
since 1967 is going to be a political
year, Government will take imme-
diate action to check it?

Mr. Speaker: That is a :uggestion
for action.

Shri A, P, Sharma: My question has
not been answered.
ot e qzame : T
¥ qgs qORT ¥ AT W w77
forar § fir feqem & @ wrw @ I
Tl & g WY g A T W
oW WIw % T ¥ WEEE 9 R
T A ¥ T § ag o fwda
AT ey ?

8Shrli G. 8. Pathak: This question
does not arise out of the answer
given.

v fewn qeamew : damy ?
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were qgRm T E qE
LUy
Shri Bhagwat Jha Axad: This ques-
tion pertains to economics and not
to law. Therefore, there is this diffi-
culty in answering this question.

Shri G, S. Pathak: No, no; I am
responsible for both the law and
economics of the question, The hon.
Member should not t that I am

not resp for the ics. . .

Shri A. 'P. Sharma: My question
was so important but it was merely
treated as a suggestion.

Mr, Speaker: Unluckily I had dis-
allowed it.

oft femar qzamaw : &7 ag T fn
fgrgeaa & Q) v & S ¥ Wiw g W
T dvg WY 77§ ol 79 ST @ F9X
®r ez 9T A T qqE A e g
ag Y fada ot 7T 3 o W R
ag A % o ger A faw WA
q9T qr | g TG FwET 99§ qg
fafreex aga & w7 |

woow walew : WT9A S & 8T
§ A gET FaTT wifae )

oft femr qzaTaw : faer Gt WY
T Wi 7% waw & 1 W oag WO
et BT ST anfgg ?

wow WEw ¥ A |

oft fews qzaes : oaTE §T A9
frsard

WMo T wAgT Wfgar: vy goHIT
¥ W a9 o e fewr § e gm W
wfaw drea - grev WY gl wT &
|¥ gu gWfEwT FT & I8 W\
¥ o1 qvan § ? xw fag owrfarer vt
aw ®A & fay fod eafe © &
X AT &7 X W ¢ Tver 7 Avan §
wgaT QAT W WL 92 fr 77 w7 SwAr

ibl
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a1 amar ¥ fedt sia et gak S frw-
farua frar &A1 @ar g, oA fagra faen
gar grar & | & o g £ £
gz ¥ @ o ourw fem @ WX W
faar § @ @ frw A0S 9T qg
L g

oft Wraver ey quEe : S &
P # QY g At § qF @ w@
FAT wrtagy gt awet § amt e
A T § MER far A &
ot |y ww fean o awar & anfs gw
T B QT 1 FR | AL At
AT FAT | oY 7 A A wf T
gAT & 1 AfF QY At AR Y |
g

Shrimati Savitri Nigam: While
replying to a supplementary, the hon,
Minister has stated that this Report
is under examination. Are those
officerg of the department, who are
already directly or indirectly responsi-
ble for giving such a long rope to
the monopolists, examining it or has
some committee been formed with
some public men on it to examine the
proposals and recommendations of the
Commission?

Shri G. S, Pathak: It is not neces-
sary to appoint another Commission
consisting of public men. Govern-
ment has taken what assistance it can
from its own committee and will
arrive at an independent judgment
itself.

Shri Wardor: Pending a final deci-
sion, has Government taken any steps
to restrict the issuing of licenceg to
those houses which are already in
this group of monopolies?

Shri G, S, Pathak: The question of
licences relevant to the Report of
the Commission is also a part of that
Report; that gquestion will also be
taken into consideration in so far as
it relates to the subject matter of the
Report.
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Shri Harish Chandra Mathur:
There are important policy decisions
involved in the examination of this
report and even the Congress Presi-
dent has expressed utter dissatisfac-
tion with the present policies and
trends. May ] know in the light of
this, how Government ig going abmut
the ination of the r d
tions of this report? Is it at the secre-
triat level or have they set up a
Cabinet sub-committee which 1is
examining this, because there are im-
portant policy matters involved, and
there has been a grest dissatisfaction
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expressed both by the party and the
head of the organisation?

Shri Hem Barama: Oa a point of
order. Shri Mathur just now referred
to Shri Kamaraj.

Mr. Speaker: Under what rule?

Shri Hem Barua: 1 have a very
poor memory, I do not remember
these things.

Shri Raghunmath Singh: He is &
lawyer, he should quote the rule,

Shri Hem Barua: Next time you
will see I will remember all the rules.

Mr. Speaker: Then I will hear his
point of order also next time.

Shri Hem Barua: In relation to
this House, reference to Mr. Kamuraj
is irrelevent. He says that even Mr.
Kamaraj has expressed great dissatis-
faction, The thing js this. Mr.
Kamaraj, the Congress President, has
no relation to this House, and re-
ference to him here is irrelevant.

Shri Harish Chandra Mathur: Even
Mr. Jaya Prakash Narain is relevant
here. Why is Mr. Kamaraj irrelevant?
He guides the destiny of this country.

Shri G. S. Pathak: The decision
about the policies shall be taken at the
highest level by the Cabinet itself. 1
agree that there are important policy
decisions to be taken, and having re-
gard to the importance of those de-

cisions, they will be taken at the
highest level.
Shrl Harish Chandra Mathur: My

question id this, They are saying that
the Government is examining it. May
1 know whether the Cabinet is exa-
mining it?

Mr. Speaker: The decision will be
taken by the Cabinet.

Shri Harish Chandra Mathur: Two
months have passed. May I know
whether during these two months the
Cabinet has been engaged on ‘his
matter? This is not the way to dea!
with the Commission’s report,
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Shri Surendranath Dwivedy: With-
out policy, what are they examining?
Are they reading the chapters?

Shri G. 8. Pathak: The policy can
be formulated after an analysis of the
report and impact of the recommenda-
tions on the factual position. I may in-
formation the House that we have
taken the assistance of a committee
of economic secretaries and we
have ordered that it should be
done immediately. Then I shall
examine it; the whole cabinet shall
examine it and then policies will be
formulated. How can policies be
formulated without knowing the ac-
tual position and the impact of the
recommendations on the actual
position?

Shri 8. M, Banerjee: I would like
to know whether the government
will also consider the note of dissent
given by Mr, P. C. Dutt.

Mr, Speaker: He has saii already.

Shri 8. M. Banerjee: ....and whe-
ther it is a fact that the government is
unable to take a decision on this re-
port becaus2 elections are fast ap-
proaching and they want to take poli-
tical donations . . . (Interruptions).

Mr. Speaker: Shri D. N, Tiwary:

Shri S, M, Banerjee: Will a decision
be taken before the elections?

off g W ST : JATT & g

A8 AT ST W T 7 I ITEN |
Shri S. M, Banerjee: | want a clear
answer whether a decisiop will be

taken before the general elections.
This could be answered.

Mr. Speaker: 1 will call for the
answer; he should sit down now,
st gio wio foumdt: ﬁ?‘ﬁ' s
™ WU AT dyw o FEE g w
Y ¥ fad OO w1 IR @
s 37 safwal ®Y afe ar qaa &
et 7 fear oy forg frer w1 amedw
I TE QAR 1 A W7 FER A
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| g wrn § fr feas @y et
) g aeEe fear oY w ¥
w frer & adfe @y ¥, R @
I FT ATAA w4 g ?

sft ivaqrer www arEw : w9
§9 ATGATeT F a1 H famr § 9w o
@R R F @ &1 oTEE e
o qF GF X ¥ qT w7 e
TR AT ) wr R gy
FTAT FEL T EhAT AT A TH AT ¥
a7 W A F P arew gy T )
wgi aF foe § sl & s oW
qATH § FTHTT IT ATHATT X AR ¥
o et F fawrgm &y

TR ARG ¢ T AT FT W TE"
¥ fifordr f v g & 98 ag w1
& S ?

ot YT FwEq AEE : AT F
A Y FT W] § | 9g A g AT ¥
wEAT ®Y T &)

=t "o Wro wwdlt : 7Y WEET T
R IR A R T e @

worw WEYeY : qg 781 W
T ¥ TN g I T IR X
o | T AEET 3 Fgr 5 o
¥ EX @ I ) qelf ¥ D g
e fEar d Y 7% Hr AT w3
fear wif o warw wrASTAT ) W
I |0 a1 fee gare w3 famr o
wq IFA A T ¢faee e @
Y yma # Qg fear

Y ®o Wo el : K At IAwT I
T sg @

Shri Ranga: You may kindly exa-
mine afterwards whether the answers
given are satisfactory; it is not at all

satistactory. He says: Wt q@ wx g’
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In the meanwhile what is he going
to do, in four weeks or one or two
months? Earlier he sang out a long
song of geries of consultations and he
ip going to take it up at the highest
level also.

Mr. Speaker: If this could be done
within a few weeks....

Shri Ranga: It creates the impres-
sion on our minds that they are giv-
ing these answers not in & responsi-
ble manner.

Mr, Speaker: The question was
whether they would flnish this exa-
mination before the clections, and the
answer to it was given,

Shri Ranga: They think that any
kind of answer can be doled out here.

Mr. Speaker: Order, order. Shni

Yashpal Singh.

ot agare fag : T @ a0
wfrore Y 7Y w7, STeee feviwa A
e WY wr fowwa §, TORT 9w
Fra W A e fe g aeafa
2 9T WO ¥ IqIRT A g IqET
iz W w1 wige @@ a7

Ll (L

ot arare feg : avET X AR
w a fear 3 @ g AmenE W
mr T qa g ?

DWW, WTET |

Mr, Speaker: Order, order. That
is a suggestion for action. Next
question.

Shri P. C. Borocah: I was standing
every time. Sir.

Mr, Speaker: Order, order. I have
passed on to the next question
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tw-AueETge famw S

t*123. ot faqfa fast :
ft wo wio fawréy :

w1 ofoegw, I Nean aw
qdew 7t 7y AT ¥ g9 W f

(w)wm ag aw §fw qg&r wewen
# Jare ard aver fara wowRTR &
war ar

(w) afe &, ar fem woit &
T A A wr e femoaar g
L i0d

(7) = Fer sTTREE AR
AT &1 fom Bar wreew w7
oo ¥ 7
The Minister of State in the Minis-

try of Transport and Aviation (Shri
C. M. Poonacha): (a) Yes, S8ir.
Muzaffarpur was connected by air for

certain periods in 1954 to 1856 on the
service to Kathmandu,

(b) The halt wag discontinued due
to insufficient traffic.

(c) There are no plang at present.

oft fafer e & oy oreon e
g £ faeelt 7% 7o fagr & v Taew
g0 % w37 fagr &7 anrd
2 ¥O% & Wt & A7 wafe agi
25 b §, ¥l T H 0He
Qo U_ﬂ'oﬂt(&(aﬁ’o m“ﬁ
LB A LR R i L8 L
ACEIT &9 A T A ol ¢ fw
FAGHETY! F1 AT wEH ¥ g K
zar€ wRra ¥ e B fan frar g
a1 feedy & o gor€ SwETw TEw A
¥ 39T qAEHTYT & o1 At § fawmws
& zor fagre 7 faay tear wm ¢

Shri C. M, Poonacha: Traffic surveys
in this particular gector are being





